FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENT OF THE CREDITORS OF
TRANS GLOBE TEXTILES LIMITED

RELEVANT PARTICULARS

1. | Name of corporate debtor Trans Globe Textiles Limited
2. | Date of incorporation of corporate 24/01/1995
debtor

3. | Authority under which corporate Registrar of Companies, Delhi
debtor is incorporated / registered

4. | Corporate Identity No. / Limited L51909DL1995PLC064680
Liability Identification No. of
corporate debtor

5. | Address of the registered office Registered Office: 16/121-122, Jain Bhawan,
and principal office (if any) of First Floor, Faiz Road, W.E.A. Karol Bagh,
corporate debtor New Delhi-110005

6. | Insolvency commencement date 25.10.2021 Copy of Order was made available to
in respect of corporate debtor the IRP on 26.10.2021 by NCLT New Delhi Bench.

7. | Estimated date of closure of 23.04.2022 i.e., 180 days from Insolvency
insolvency resolution process Commencement Date

8. | Name and registration number of Mohd Nazim Khan
the insolvency professional acting Reg. No. IBBI/IPA-002/IP-N00076/2017-18/10207
as interim resolution professional

9. | Address and e-mail of the interim Address: MNK & Associates, Company Secretaries,
resolution professional, as G-41, Ground Floor West Patel Nagar,

registered with the Board Delhi-110008

Email: nazim@mnkassociates.com

10.| Address and e-mail to be used for | MNK & Associates, Company Secretaries, G-41,
correspondence with the interim Ground Floor West Patel Nagar, Delhi-110008
resolution professional E-mail id: cirp.transglobe@gmail.com

11.| Last date for submission of claims | 09.11.2021

12.| Classes of creditors, if any, under No Class of Creditors could be ascertained at this
clause (b) of sub-section (6A) of stage.

section 21, ascertained by the
interim resolution professional

13.| Names of Insolvency Professionals | No Class of Creditors could be ascertained at this

identified to act as Authorised stage accordingly no Authorized Representative is
Representative of creditors in a proposed.
class (Three names for each class)

14.| (@) Relevant Forms and WEB LINK: https://ibbi.gov.in/home/downloads
Details of authorized representatives | Not Applicable in view of Column 13
are available at:

Notice is hereby given that the National Company Law Tribunal, New Delhi, Bench-lll, has
ordered the commencement of Corporate Insolvency Resolution Process of the Trans Globe
Textiles Limited on 25.10.2021, Copy of order was made available to Interim Resolution
Professional on 26.10.2021 by NCLT New Delhi Bench.
The Creditors of Trans Globe Textiles Limited are hereby called upon to submit their claims
with proof on or before 09.11.2021 to the Interim Resolution Professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.

of false or mi: ing proofs of claim shall attract penalties.
The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of following
specified forms:
Form B for claims by Operational Creditors except Workmen and Employees;
Form C for claims by Financial Creditors;
Form D for claims by workmen and Employees;
FormE for claims by Authorized Representatives of Workmen and Employees
FormF for claims by Creditors other than Financial Creditors and Operational Creditors.

Mohd Nazim Khan
Date: 26-10-2021 Interim Resolution Professional
Place: New Delhi IP Regd No.: IBBI/IPA-002/IP-N00076/2017-18/10207
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APPENDIX-IV
{See rube 8011}
POSSESSION NOTICE
[For Immaovable Property)
Wharaas

The undersigned Deng e Suthorized Offcer of ART HOUSING FINANCE [INDLA] LIMITED [CIN
MO, BESISIDLIA0IPLCIS 1] wdar the Securiizalion and Recansiruction of Financial Assals
and Enfarcamant of Security Inlenast A 2002 and in axercise of powers conferred under saclion
1301 2) read with Rula 3 of the Securty Interast (Enforcemand) Rules 2002, ssued a Demand Modica
dated O7.04 2021 for Lean Account Moo LNPNPOES1T-180003881 calling upon tha
barmowers) RAJV & SUCHITA & PREMO to repay the amaunt mentioned in the nofice beirg
Rs 16,83,133/- (Rupees Sixteen Lakh Eighy Three Thousand One Hundred And Thirty
Three Only) 25 on 25.03.2021 and interest Besean within 60 days from the date of receipl of he
Sand notica,

The borrowes faner Talesd i repany 1he amount, nolice 15 heretny given 10 e Boemowens) and the
pubie in general 0al e mdarsgad has taken symbabe possassion of e properly descritied
harain below in exarcisa of powars conferred on him undar Sub-Section (4] of Saclion 13 of tha Acl
read with Fula 8 of the Security Inbarast {Enfarcament) Rules, 2002 on 25.10.2021

The boerower in paricular and te public in ganeral are heraby caulioned nof 1o deal with [ proparty
and any deakngs with e proparty wil ba subjact b lha charge of ART Housing Finance (India)
Lirnited for an amount of Rs.16,83,133/- (Rupess Sixteen Lakh Eighty Three Thowsand One
Hundred And Thirty Three Only) asan 25.03. 2021 and interes! therean

Thea bomrower's attention i inwitad o provisions of Sub-Saction (8) of Section 13 of tha Actin respec
of time Awaitable, ko redeam the Secured Assed,

DESCRIPTION OF THE IMMOVABLE PROPERTY |

PROPERTY MEASURING 200 S50.YDS COMPRISED IN KILLA NO.290/7/214
SITUATED IN THE REVENUE ESTATE OF VILLAGE GUDDA, GAUTAM MAGAR,
GOHAMA, SONEPAT, HARYAMA, WHICH |15 BOUNDED AS UNDER:

EAST : ASPERTITLE DEED WEST : ASFERTITLE DEED
HORTH : ASPERTITLE DEED SOUTH : ASPER TITLE DEED
DATE : 25.10,2021 AUTHORISED OFFICER

PLACE : SOMEPAT ART HOUSIMG FINANCE (INDIA&) LIMITED

NOTICE FOR SETTLING A SALE PROCLAMATION
OFFICE OF THE RECOVERY OFFICER-

DEBTS RECOVERY TRIBUNAL-II, DELHI

NOTICE FOR SETTLING A SALE PROCLAMATION
OFFICE OF THE RECO

DEBTS RECOVERY TRIBUNAL-Il, DELHI
4th Floor, Jeevan Tara Building, Parliament Street, New Delhi-110001

Notice for Settling a Sale Proclamation under Rule 53 of the
Second Schedule to the Income Tax Act, 1961 Read with the
Recovery of Debts Due to Banks & Financial Institutions Act. 1993.
R.C. No.69/2006.

P T o T VIJAYA BANK NOW BOB, PAYAL CINEMA
' jﬁ kol Barady | COMPLEX, SECTOR-14, GURUGRAM, HARYANA 120011

~° PoSSESSION NOTICE (For Immovahle property only)

(As per appendix IV read with rule 8(1) of the security interest (Enforcement) Rules, 2002)

"Whereas, The undersigned being the authorized officer of the BANK OF BARODA under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Ordinance Act, 2002 and in exercise of powers conferred under Section 13 (12)
read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand
notice dated 15-06-2021 calling upon the borrower Shri Sachin Kumar Gupta S/o
Mr Bhajan Pd Gupta and Mrs Mira Kumari aka Mrs Mira Devi W/o Mr Sachin Kumar
Gupta to repay the amount mentioned in the notice being Rs. 64,63,918.38/- (in words
_Sixty Four Lakhs Sixty Three Thousand Nine Hundred Eighteen Rupees and
Three Eight Paise) as on 29-12-2020 together with further interest thereon at the
contractual rate plus costs, charges and expenses till date of payment within 60 days
from the date of receipt of the said notice. The borrower having failed to repay the amount,
notice is hereby given to the borrower and the public in general that the undersigned has
taken possession of the property described herein below in exercise of powers conferred
on him/ her under Section 13 (4) of the said Ordinance Act read with rule 8 of the security
interest Enforcement Rules, 2002 on this 21st day of October of the year 2021.

The Borrower/Guarantors/Mortgagors in particular and the public in general is hereby
cautioned not to deal with the property and any dealings with the property will be subject
to the charge of the Bank of Baroda for an amount of Rs. 64,63,918.38/- (in words _Sixty
Four Lakhs Sixty Three Thousand Nine Hundred Eighteen Rupees and Three Eight
Paise) and further interest thereon at the contractual rate plus costs, charges and
expenses till date of payment.

The Borrower attention is invited to provision of sub-section (8) of section13 of the

| Act, inrespect of time available, to redeem the secured assets.

—__ DESCRIPTION OF THE INMMOVABLE PROPERTY:
All that part and parcel of the property consisting of Plot No 491/210, (80 sq yds) falling in
Khasra 7299/5490/2927, Gali No 1, Mauza Gurgaon, Now known as Plot No 2311,
LaxmanVihar, Gurgaon Haryana in the name of Mr Sachin Kumar Gupta and Mrs Mira
Kumari aka Mrs Mira Devi.

Bounded: On the North by Road, On the South by Other,
On the East by House No 2310,  On the West by House No 2312
Date: 21.10.2021 (Name of Authorised Officer)

Place: Gurgaon Chief Manager / Authorized Officer

RTH MNAN | A ITED AT - i
; vtk btk | 4th Fioor, Jeevan Tara Building, Parliament Street, New Delhi-110001
R e :':m[,'];mflﬂ F“wr[: ,nr"m,: i G J.,..,[I."_.F'“":"”' el | Notice for Settling a Sale Proclamation under Rule 53 of the
: sl bl S el e Second Schedule to the Income Tax Act, 1961 Read with the
APPENDIX-IV {See nule 3[1]; Recovery of Debts Due to Banks & Financial Institutions Act. 1993,
POSSESSION ROTICE R.C. No.69/2008
(For Emmovabia Proparty) IJ"II.HZ;EM.Iﬁﬂ.EL#f.' )
Wharaas, - el
The undersigned being the Autharized Officer of ART HOUSING FINANCE (INDIA) LIMITED [CIN CENTRAL BANK OF INDIA
HD.EIEFEMEI IHSELE 255437 mmﬁ;r mﬂ&emﬂhzahm and H;sn:msln,m:rn'} o Inmndmal hssets Vs,
and Enforcement of Secunty Iterest Act 2002 and n exercise of powers confermed under section
1312 resad with Bule 3 of the Securdy Intzrest iEnforce ment) Rites 2002, ssued daﬂ;and noticais) VEL TeAWELS PYT. LID.
on the date mentioned ageinsl each account calling upon the respactive bamower's o repay the To,
amaunt as mandianad aganst 2ach account within 80 days from the dete of natice{s) dais of receipt of CD#1. M/s.VPL Travels Pvt. Ltd.
the said natice|s).
The boerowar having failed to repay the amounl, nolice is bereby given Ba tha borrowens) and the CD#2. Mr.Y.P.Bhatia ;
pubic in ganaral fhal the undersigned has taken possession of the properfas described herein below CD#3. Mr.Lokesh Bhatia
i aercige of powers conlerred on himbes under Sub-Section (4} of Section 13 of the Aot read wilk CD#4. Mr. Vivek Bhatia,
P G LD ARG O 1o i Tﬂﬁmma S VS MAITHCOON, . All CD-1 to CD-4 are at: 33 Regal Building, Parliament
The bomower(s) in parlu:ula'_ #nd e publc in general are hereby cawsonad noft (o e with fe St t M Dalhi
propertias znd any deaiings with the prapzriizs will be subject to the charge of ART Housing Finance reat, New Liadlinl, ) )
(Indig} Limied for the amaunt and iberast tharean & parlcan agreeman, The barmwer's attention is Also at: C-1/129, Janakpuri, Delhi-110058.
inwitad to prowisions of Sub-Saction (8) of Section 13 of the At in respect af tima evailable, io redeem Alsoat' £-13 Friends CDEDH}' East New Delhi-110065
the Secured Azsat i : J : ; ; :
CD#5. Mr.Ramesh Bhatia, C-1/129, Janakpuri, Delhi-110058,
& | Loam agreement Mo’ | Deamand Hetice| Dale Dl1l:| Descriplion of the CD#6. Technology Parks Ltd., P
- E'fé':rfﬂh;rﬁ?ﬁ'ﬁ fate & Amocn! ﬂﬂiiﬂ: ! progeriies meripaged Through its Managing Director/ Principal Officer,
1| LNKNLO2817- | 05.07.2021 |23.40.2021 | Propeny Being Mauja Vilege, 1 IIE.fE. Jhandewalan Extension, New Delhi. _
180001704 For Ragaunda, Khewat N, 1308 Whereas in OA. No.138/2002 Order by the Hon'ble Presiding
JAG MOHAN Rs.7,67,429/- Eﬁiﬂé?gﬁg:atﬁ l:].:rd Officer, Debts Recovery Tribunal-ll, Delhi, has ordered
B Mmf, ¥ing 244 Kanal 13 undersigned to sale of the under mentioned immovable property.,
RENL) Marla Bakdhar 6 Marla You are hereby informed that the 12.11.2021 has been fixed for
as pr'-::ﬁJ?'r-ﬁhaﬁdi fior the: drawing up the proclamation of sale and sellling the terms theraof.
f“.“;u':_;‘;': . Sﬁﬁﬁ""“ You are directed to bring to the notice of the undersigned any
}fjiﬂ:;aL Haryana encumbrances, charges, claims or liabilities attaching to the said
properties or any portion thereof on or before the said date of hearing.
& lrm%ﬂg' W'”Iftfm‘ 23.10.202 ;ﬁﬁ ?E;'?. i Should you fail to reply, your information will be treated as Nil.
NAND LAL Rs.13,33.034/- Subhash Nagar, Pati Garder SPECIFICATION OF THE IMMOVABLE PROPERTY
i Kaithal, Muraba Ne.an, Old Khet No.1246, Khata No.277, (New Khet/Khasra No.1004)
Killa N0, 1972, Village Tusiyana, Tehsil & Pargana - Dadri, Distt.-Gautam Budh
SINDER Knewal No 597796, Gl No3. || | Nag Er{u.F. }1’ ’ = ’
LJ':'WE;_E:}EEF R Given under my hand and saal at New Delhion this 25.10.2021.
DATE : 24.10,2021 AUTHORISED OFEICER m (Uttam Negi)
PLACE: KAITHAL ART HOUSING FINANCE (INDIA) LIMITED Recovery Officer-l, DRT-I, Delhi

SIS PUNJAB NATIONAL BANK

- — Sasira Division, 3rd Flaor, East Wing. Plot Ho. 4, Sec. 10, Dwarka,
Tocmtan ta1 e bty WEW DElR [Email- horecovery@pnb. co.inhosastrawiliviS@pnh.co.in)

SHOW CAUSE NOTICE
To,

1. M/s Goodluck Carbon Pyvl. Lid., Regd. Oifice- D-54/A, 2nd Floor, 100 Fest
Road, Chaltarpur Enclave, New Delhi, 110074.

2. Mr. Surinder Kumar Palta (Director) at House No. 1219, Sector 15-B,
Chandigarh, 160015.

3. Mr. Tajinder Singh Cheema (Director) at House No. 178-R, Model Town,
Ludhiana, 141002,

4. Mr. Rajinder Pahwa [Director) at House No. 45, Chadha Farm House,
Band Road, Dpposite NPM College, Chhatarpur, New Delhl.

Dear SirlsiMadamis),
Reg: Show Cause for identification of default in the loan account

of M/s Goodluck Carbon Pvt. Lid. With the Bank, as “Willul™

Plgasa ritfar 1o natice dated 2007 2020 wssaed by tha bank vidas which the eventis) of willly

11-10-2821

delmun parceisal in e capbicnsd 1opn secoun has besn posnied oul snd vou Thaneby callsd

wnon io ety the datnults wikhin 10 daves of recaspd af ihe sald naobice. Moweenr, vou Tallpd

negtactod 1o take any action faimto

Thie T&cis of he mattor S plnced Dalord The Lomimitlss Tor iSamiMeEbon o1 Sl

Deltautiars (demtibcation Comimiled’) cangtituled n consanance with the Rl guidelsnes
Thig Cammitas, in b8 mosting hald on 23=082001, agher going thaough 1acts of the maller &
guicipnee on resdnrl, has conchuded 1Hat svents af detault's Has occurmagd (m e SCCoum winch
grd willfiel and substantin) 1o clasaily vou as Wil Detautier’, ster gla tor 1he 1ollowing
G HES LY
1. Diversion ol Funds
AR T FOaaEIc ALl |i|'|lI-I| b Ty Lormipiimy DA wtilizes tha ghor term boaroeangs 160
Inng 1erm purmpoiss from FY S0 510 armvands, Borrowsr Comimany had otbesd e, 4 077 T
Ang HE, B L Tor lomg tarm purpDses & W8, 300 G e ased 1or Shor s menpesed
Borovedr Ga Tipany sl fapioyad 1 Bank Tunds 107 purpons s s of craalion o anssl
pihnr than thoke bod whilch |oan wal Sanctionng
Bormowsd Munds had bosn iransisrrsd 10 SEsiOEneEs’ §rosp Comennie
ITANSAC WG WiErs dans hrauph ndus nd Sank (Uul of Gonsorisim)
#, Siphoning af Funds
Barrovedd Tunds hdve baan fransterned to rédalad parlles v Shraiman Polvrmear Pyl 114, W
Cemiknds Traoir i Worlthwide Pyt Lid, Advanoag were Qiven I compamés #nd The SAmd wars
rpceivid an pcooarnt maimaimed with Indes Ind dank
In casn you 18 aggrdvid by the Moressid oonclesion af the ldentificalion Sommities, yo
Imay milke o Subamissionsrepresentanlbion, o sou 50 desre. o tha idanhifhcElsnn cormmadlios hod
cansicaralsnn and Snow causs &S 10 @y P Should nod D classitsn s "Wkl Detag e
Your submisson/ ropresentatson must reach us withun 153 days af the recsipt hessol and be
sani-elther to Dy Ganeral Manager, S&5tra Divigion, Ird Floor, Eas] Wing, Pundalh Katon
Hank, Head Qrtece, Seciar 10, Dwarks, New Delnd-1100075 or hrough ine Jonal SEsira
L el Friaenas
1w do not receive Ay Sebmission/regraseniation of wours, 7 would be desmed hal yol
nave nething o 53% 1N yolEr defance against the conclesion of the identifcation camimitiae
Please take note thal pursuzm to submessionon sebmission of ywouor show causs, the
dentifecation commities shafl proceed D pass an order with régand 1o declarstion of he
Wilful Defaulter as par the REI guidslines
Tha undarssgned is the membsar of the Identification Committes Constituted in consonance
wifh the ABIl direciives and the dentificatbon Commiiies s autharized he ehdersignsd i

send this show Cawse mfics undar his signatune
(Ashok Kumar Mishra)

Members of the identification Committes

FORM A
PUEBLIC ANNOUNCEMENT
(Lincksr Begulation & of the Insolency and Barkruptoy Baard ol India
(nsavancy Pasclution Process for Coeporale Persons] Bagula 11
FOR THE ATTENTION OF THE CREDITORS OF
TRANS GLOBE TEXTILES LIMITED
RELEVANT PARTICULARS

| Trans Globa Testiies Limited
24011556

. | Name of corporate defitor
D of incomporation of coporate
] _dEtl':CE )
Aihorty under which oorpoabe
I-::Istu‘.n:rr &5 incorporated | registersd
Comorate lderfly Mo, ' Lirited
Liskbdlity Idantification Mo, of
| Corporate detito
5. | Address of the registered office
and principed office (i ary) of
orporate dabibor
[ mespedt of coporate dettor
. | Esamated date of dosure of
| Sohency FesORBon process
Mame and regsiation number o
the Fsotvency piofessional acing
_| &5 interim resolution professional
9. | Address and e-mal of the Inferm
resolution professional, as
reqistenad with the Board

' F-legéu'arm Compenies, Delry

| L51900D0L1 996 PLCDESER0

Recpstened Office: 16121122, Jan Brawan,
First Floor, Faiz Aoad, WWE A, Karcl Bagh,
Mew Diedhi-110006
| 25 10,2021 Copy of Order was made avalable to
[ the IRF an 26.10.2021 by NCLT New Dehi Bench,
230 2022 e, 180 danys froem Inschmency
| Commencement Date
Rishud Magtirm Kian
Reg. Mo IBBLPA-O02IP-MNO00TE201 181 0207

| Ackdress: MMIK & Associates, Company Secretariss,
(41, Giround Floor West Patel Nagar
Dahi-110008
Emal; nazimdiirmmkassoctates. oom

| MK 8 Associales, Company Secretaries, G41,
Giround Floor West Patel Nager, Dethi-110008

| Exmadl id: cippransglobegmailcom

| 011 2021
Mo Glass of Creditons ooukd Be ascertaned al ihis

stage.

90| Address and e-mal o be usad for
crrmespondence with B mledm
resoiution professional

| Last clate tor submission of claims
Classes of creditors, if any, under
Clause (i) of sub-section (B4) of
saction 21, sscatainad by tha

| ntenm resciution professional
Marmes of Insokancy Professionals
idemified 10 act as Authonised

| Mo Class of Crediors could be ascertaned at this
stage accordingly no Authorized Representative is
Rapresentathoe of oredians ina proposed
_|dless (Three names for each class)
() Refingnt Forms and
Dietails of authorzed represantiaies
are aupllable Al

Motice is hareby givan that the Mational Company Law Tribwnal, Mew Dedni, Banch-ll, has

orderad the commencament of Corporate Insohency Resolution Procass of the Trans Globe

Taxtiles Limded on 25.10.2021, Copy of order was made available to Intarim Resolutson

Professional on 26103021 by WCLT New Dedhd Bench.

The Creditors of Trans Globe Taddiles Limdted are hareby called upon to submit their claims

with perood on or before 09.11.2021 to the interim Rescdution Professionsl &t the eddress

rmentioned aganstentry Mo. 10,

The financsal creditors shall submit their clalms with pooof by electronic mesns only. Al other

cresditors may submit the claims with prood in pesson, by postor by electronic means.

Submission of false or misleading prools of elaim shall attract penalties.

The submission of proal of clairms showdd e made in accordancs with Chapler IV af the

Ingahmncy and Bankruptoy Baard of India [Insobmency RAesshdion Process far Corpdraks

Persons) Reguiations, 2018 The proaf of claims is to be submitted by way of falliwing

specifd forms:

FormB forclaims by Oparabdnal Crediters axcept Workmen and Employvess;

Form C for clasms by Financial Greditons;

Farm D for claims by workmean and Empéoyees;

FormE forclaims by Authorized Representatrees of Worlbmen and Employess

FormF fior claims by Creditors other than Financial Creditors and Oparational Creditors, %

di-
tohd Nazim Kha

Interim Resciution Profassions

IP Regd Mo IBEIPA-DDETP-MO007E/ 201 7- 181 0207

| WES Ling: nﬂps:.'.-'mnlg:f.'.ntrme.'ﬁmunbaﬂs
it Appdicadde i v of Column 13

Date: 26-10-2021
Place: Maw Dalhi

In the Matter of:
CENTRAL BANK OF INDIA
Vs.
VPL TRAVELS PVT. LTD.

To,

The Concerned Officer,

Electricity Deptt.

Jal Board [ Health Deptt.

Municipal Corporation
Income Tax, Sales Tax / VAT etc

i o

Whereas in execution of Recovery Certificate No.69/2006 (in OA.

No.138/2002) order drawn up by the Presiding Officer, Debts

Recovery Tribunal, Delhi the undersigned has ordered the sale of

the under mentioned immovable property.

You are hereby informed that the 12.11.2021 has been fixed for

drawing up the proclamation of sale and settling the terms thereof.

You are requested lo bring the nolice of the undersigned any

encumbrances, charges, claims or liabilities attaching to the said

properties or any portion thereof. Should you fail to reply, your

information will be treated as Nil,

SPECIFICATION OF THE IMMOVAELE PROPERTY

Old Khet No.1246, Khata No.277, (New Khet/Khasra No.1004)

Village Tusiyana, Tehsil & Pargana - Dadri, Distt.-Gautam Budh

Nagar(U.P.)

Given under my hand and seal at New Delhi on this 25.10.2021.

{Uttam Negi)

Recovery Officer-l, DRT-Il, Delhi

sBaa s & Lt Zonal Office: D-211/2,
Sector -61, Noida

“APPENDIX- IV-A” [SEE PROVISO TO RULE 8 (6)]
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-AUCTION

SALE NOTICE

ALLAHABAD
E-Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
read with proviso to Rule & (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given fo the public in general and in particular to the Borrower(s) and Guarantor(s) thal the below described immovable property morigaged charged to the Indian Bank, Secured Creditor. the possession (ConstructivePhysical’Symbalic) of
which has been taken by the Authorised Officer of Indian Bank, concamed Branch, Secured Creditor will be sold on ™ As is Whare 5™, "As is what is”, and "What ever there is" basis on below mention dates, for recovery of under mentioned dues & Future
interest, charges and costs etc as detailed below due to Indian Bank, concemed Branch, secured Creditor form the following Borrower/Guarantor/Mortgagor. The reserve price and EMD amount for each property has been furnished below. The specific
details of the property intended 1o be brought to sale throwgh e-auction mode are enumerated below
S. Name of the Branch & Name of the Borrower/Guarantor OutstandingDues |  Details of Security Placed on auction Reserve Pricg Bid incremental Date and Time of  Nodal Branch |
No. Type of Possession END amount E-Auction Account Details
1. | Branch: Ingraham Institute Rs.1436950.00 Flat No C246,G.F, Sec-4 Lajpat Nagar,Sahibabad, Ghaziabad ~ Rs.8.50 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower: Mr. Niranjan Mahto ADD- Flat No C246,G.F, Sec-4 Lajpat Nagar, Sahibabad, (as on 27/08/2021) | Pincode 201005 (U.P.)Area:-281 sq ft Lakh Lakh From 11:00 AM till  Branch Sector-61,
Ghaziabad Pin code 201005 (U.P.) Mortgagor: Mr. Niranjan Mahto ADD-Flat No C246,G.F, Sec- ST Boundary description:- East:- Flat no -245 West:- Flat no- 251—pe—rgp 0500 PM e
4 Lajpat Nagar, Sahibabad, Ghaziabad Pin code201005 (U.P.) North:-Flatno247 South:-15ftwide Rd Lakh Alc No. 6102699146
Account No.: 50373118303 @ IFSC: IDIBOOON108
2. | Branch: Ingraham Institute Rs. 3609608.00 Flat No- F- 1403, 14th floor, tower- F, Raj Residency, GH-03]  Rs. 29.00 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower: Mr. Sarthak Agarwal & Mrs. Avantika Agarwal ADD:- R/O H.N. RDC 85, HINT HOUSE,|  (as on 27/08/2021) | Sec-16C, GrNoida. Pin code 201318(U.P.)Area:-1398 sq ft Lakh Lakh From 11:00 AM till  Branch Sector-61,
RAJNAGAR, GHAZIABAD, 201002 (U.P) Symbolic Boundary Description:- East:- Stairs North:- Parking West: R 05:00 PM Noida
Mortgagor: Mr.Sarthak Agarwal & Mrs. Avantika Agarwal ADD:- R/O H.N. RDC 85, HINT HOUSE 30ftroad South:-fiat No-1402 £ L Alc No. 6102699146
RAJINAGAR, GHAZIABAD,201002 (U.P) . - Lakh IFSC: IDIBOOON108
Builder: M/s Jindal Promoters Pvt. Ltd. Gaur Ciity II, Plot No. 3-1, Sector 16-C, Noida Extension, ‘
GNIDA201308
H.L. ACCOUNT NUMBER 50288455639
3. | Branch: Greater Noida Rs. 4,35,462.31 Al the part and parcel of the property at Flat No. G 1, Block  Rs. 16.00 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower: Mr Vinod Verma S/o Sri Pritam Verma Flat No. G 1, Block LHS, Plot No.59, Vikram (as on 26.08.2021) | LHS, Plot No.59, Vikram Enclave, Sahibabad, Ghaziabad, UP; Lakh Lakh From 11:00 AM till  Branch Sector-61,
Enclave, Sahibabad, Ghaziabad, UP, Pin 201001 Co borrower/Mortgagor: Mrs Meena Kumari Symbolic Pin 201001 Rs 160 Lakhs 05:00 PM Noida
w/o Mr Vinod Verr_na Flat No. G 1, Block LHS, Plot No.59, Vikram Enclave, Sahibabad, Admeasuring area: 499.98 Sq Ftor 46.45 sq. Mtr. b b Alc No. 6102699146
Ghaziabad, UP, Pin 201001 Bounded By:East: Plot no 60 West: Plot no 58 North: 40' wide IFSC: IDIBOOON108
Account No. 6323515885 Road South: Service Lane Prior Encumbrance: N
4. | Branch: Greater Noida Rs 8,57,976.56 All the part and parcel of the property constructed on Plof  Rs. 15.50 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower/Mortgagor: Mrs Prem Lala W/o Sri Surendra Singh Plot No.16, Khasra no.62, mi, (as on 26.08.2021) | No.16, Khasra no.62, mi, Indragarhi village, Pargana Dasna Lakhs Lakh From 11:00 AM till  Branch Sector-61,
Indragarhi village, Pargana Dasna Tehsil, Ghaziabad, UP, Pin 201201 Near Sagar Farm house Symbolic Tehsil, Ghaziabad, UP, Pin 201201 Rs TE0Takhs 05:00 PM Noida
Borrower/ Mortgagor: Mrs Prem Lata s/o Sri Pratap Singh Plot No.16, Khasra no.62, mi, AdmeasuringArea: 83.600 Sq. Mtror99.99 Sq. Yards o | Alc No. 6102699146
Indragarhi village, Pargana Dasna Tehsil, Ghaziabad, UP,Pin201201 Near Sagar Farm house North: Road 17' wide South: Others plot East: Plot No 17 West! IFSC: IDIBOOON108
Account No.: 6161395706 PlotNo 15
5. | Branch: Greater Noida Rs. 12,31,917.08 | All the part and parcel of the property Flat no SF 03, 2nd Floor Rs.7.50 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower/ Mortgagor: Mr Rajeev kumar S/o Sri Deshraj Singh R/O A 145/75 B, Flat No.6, First| (as on 26.08.2021) | without Roof Rights)But as per map it is at First Floor), Back Lakhs Lakh From 11:00 AM till ~ Branch Sector-61,
Floor, Street No. 1, Mandawali, Fazalpur East Delhi 110092 Co borrower/Mortgagor: Mrs. Physical side portion, LIG Flats, Plot No C 07, Ganga Vihar, VillageRs. 17.00 05:00 PM Noida
Neelam Tomar W/o Mr Rajeev Kumar R/O A 145/75 B, Flat No.6, First Floor, Street No. 1, Sadullabad, Pargana & Tehsil Loni, Distt Ghaziabad 201001 lakhs Alc No. 6102699146
Mandawali Fazalpur East Delhi 110092 North: Service Lane South: 30" wide Road East: Plot no C 8§ IFSC: IDIBOOON108
Account No.: 6336184776 West: Park
6. | Branch : Greater Noida Rs. 22,91,633.72 | Allthe part and parcel of the property at Properly no.TF6, Ploff ~ Rs. 11.00 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower/Mortgagor: Vimalesh Kumar S/o Sri Desh Raj Property no.TF6, Plot no.E 08, llird (ason 26.08.2021) | no. E 08, llird Floor Block E, Krishna Garden Colony, Village Lakhs Lakh From 11:00 AM till  Branch Sector-61,
Floor Block E, Krishna Garden Colony, Village Harsaon, Pargana Loni, Tehsil and District Physical Harsaon, Pargana Loni, Tehsil and District Ghaziabad 201001 Rs. 1.00 05:00 PM Noida
Ghaziabad 201001 AdmeasuringArea: 566.51Sq. Ftor52.63Sq. Mtr. lakhs Alc No. 6102699146
Account No.: 6197082532 and 6314761332 Bounded by; South East: TF7, North West: Plot No F 7 South IFSC: IDIBOOON108
West: Road North East: Plotno E 9
7. | Branch: Navyug Market, Ghaziabad Rs.26,55,000.00 Flat No. 609, 6th Floor, Plot No. 96A, supertech residency, Rs. 29.00 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower/Mortgagor 1. Mr. Sunil Agarwal 2. Mrs. Roopa Agarwal Flat No. 609, 6th Floor, Plot (as on 25.11.2020) | Sector-5, Vaishali, Ghaziabad (U.P.) - 201010, Area- 64.28 Lakh Lakh From 11:00 AM till  Branch Sector-61,
No. 96A, Supertech Residency Sector-5, Vaishali, Ghaziabad (U.P.) Physical sq.mtr. Bounded by: North: Open West: Flat No. 608 East{™ Rs.2.90 05:00 PM Noida
Account No. 20242589374 Open South: Common passage Lakh Alc No. 6102699146
IFSC: IDIBOOON108
8. | Branch: Navyug Market, Ghaziabad Rs. 11,15,000.00 | H. No. 450 Nyay Khand 2, Indirapuram Ghaziabad (U.P.)  Rs.7.80 Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower/Mortgagor: Mrs. Geeta Mandal H. No. 450 Nyay Khand 2, Indirapuram Ghaziabad (ason 25.11.2020) | 201011, Area-24.65 sq.mtr. Lakh Lakh From 11:00 AM till  Branch Sector-61,
(U.P) Symbolic Bounded by: North: H.No. 449 West: FlatNo. 451 East: Block Rs. 0.78 05:00 PM Noida
Account No. 50108574664 South: H.No. 445 Lakh Alc No. 6102699146
IFSC: IDIBOOON108
9. | Branch: Modinagar Rs. 1,41,36,052.00 | Property No. 1: Part of Khasra no 477, Village Yakutpur Mavi, Rs. 13.50 LakH Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower: M/s Philips Formulation (ason 26.10.2021) | Keshav Kunj, Niwari Road, Modinagar, Ghaziabad, U. P. Pin{"Rs 1.35 Lakh Lakh From 11:00 AM till  Branch Sector-61,
Corp Office: 404, Sneh Chamber, Lokhandwala Complex Andheri (W) Mumbai-400058 Symbolic 201204 East: Road West: Vacant plot of Mr Raju Tyagi North: 05:00 PM Noida
Zonal Office: E-16/242, Tank Road, Karol Bagh,New Delhi-110005 Road South: Vacant Plot of Mr TyagiArea 175.58 Sq Mtr Alc No. 6102699146
Represented by Proprietor Mr Avdhesh Kumar Sharma S/O Sh Mahesh Chand Sharma R/o- Property No. 2: Plot located at part of Khasra no 604, Village IFSC: IDIBOOON108
8/580 Adarsh Nagar, Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 201204. Sikri khurd, Sanghi Colony, Modinagar, Ghaziabad East: 30] Rs. 6.00 Lakh
Mortgagor: Rasta 20" wide West: 30' Property other's North: 42' Property] Rs. 0.60 Lakh
1. Property 1. Mr Avdhesh Kumar Sharma S/O Sh Mahesh Chand Sharma, R/o- 8/580 Adarsh other's South: 42' Property other's Area 117.05 Sq Mtr
Nagar, Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 201204 Property No. 3: Shop no 40, Upper Ground Floor, Indira Market, Rs. 10.50 Lakh
2. Property 2. Mrs Rakhi Sharma W/o Sh Mr Avdhesh Kumar Sharma, R/o- 8/580 Adarsh Nagar, Gurudwara Road, Modinagar, Ghaziabad East: 10' Shop no 14 Rs. 1.05 Lakh
Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 201204 West: 10 Passage North: 15'05” Shop no 38 South: 15'05'} o ol
3. Property 3. Mr Avdhesh Kumar Sharma S/O Sh Mahesh Chand Sharma, R/o- 8/580 Adarsh GalaryArea 14.30 Sq Mtr
Nagar, Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 20120 Property No. 4: Part of Khasrano 477Mi, Village Yakutpur Mavi,
4. Property 4. Mrs Rakhi Sharma W/o Sh Mr Avdhesh Kumar Sharma, R/o- 8/580 Adarsh Nagar, Keshav Kunj, NiwariRoad, Modinagar, Distt. Ghaziabad, U. P| Rs. 8.70 Lakh
Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 201204 East: Vacant plot of Avdesh Sharma West: Vacant plot of Rs. 0.87 Lakh
5. Property 5. Mrs Laxmi Sharma W/o Sh Mr Mahesh Chand Sharma, R/o- 8/580 Adarsh Nagar, Rajkumar North: Road South: Vacant plot of other Area 112.87) =
Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 201204 sqmtr
6. Property 6. Mrs Rakhi Sharma W/o Sh Mr Avdhesh Kumar Sharma, R/o- 8/580 Adarsh Nagar, Property No. 5: Shop & House situated at Part of Khasra no
Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 201204 1613,1614,1615 & 1616 Mi, Mohalla Professor colony, Hapur Rs. 21.50 Lakh
Guarantor: Road, Modinagar Distt. Ghaziabad, U. P. East: 16'04” Raasta Rs. 2.15 Lakh
7. Mrs Laxmi Sharma W/o Sh Mr Mahesh Chand Sharma,R/o- 8/580 Adarsh Nagar, Modinagar, West: 16'04” Road North: 41'4.5" house of vivek kumar
Distt. Ghaziabad, Uttar Pradesh, Pin- 201204 South:41'4.5"house of sanjay Area 62.70 Sq Mtr
8. Mrs Rakhi Sharma W/o Sh Mr Avdhesh Kumar Sharma,R/o- 8/580 Adarsh Nagar, Modinagar, Property No. 6: Plot no 315, B Block, Panchkula Colony,
Distt. Ghaziabad, Uttar Pradesh, Pin- 201204. Chapraula, Pargana, & Tehsil Dadri, Distt. G B Nagar, U. P} Rs. 16.70 Lakf]
9. Mr Avdhesh Kumar Sharma S/O Sh Mahesh Chand Sharma ,R/o- 8/580 Adarsh Nagar, East:25' Road 15'wide West: 25' plot no B-292 North: 45' plot no| Rs. 1.67 Lakh
Modinagar, Distt. Ghaziabad, Uttar Pradesh, Pin- 201204 B-314 South: 45' 16' wide RaastaArea 104.51 SqMTR
Account No. 50322293114 Prio bra
10.| Branch : Pratap Vihar Rs. 1344442.07 Plot no 16 C, Block A, New Friends Colony, 2nd Village| Rs. 7.50 Lakh Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower: M/s A2k Solution Company (ason 25.10.2021) | Mahiuddinpur, Mainapur, Ghaziabad, Ghaziabad, Area-66.88 Rs. 0.75 Lakh Lakh From 11:00 AM till  Branch Sector-61,
E-8 near IPEM College,SS GT Road,Ghaziabad- U.P. - 201001 Physical Sq. mt. 05:00 PM Noida
Guarantor: Kalpana Mall w/o Aaditya Vishnoi Boundaries: North: 20 ft wide rd, South: Plot no 14-c, East:Plot Alc No. 6102699146
R/O H No-44,0Id Panchwati Colony, Ghaziabad,U.P-201001 no16-D. West-Plotno 16-B IFSC: IDIBOOON108
Mortgager: Kalpana Mall w/o Aaditya Vishnoi '
R/o Hno-44,0ld Panchwati Colony,Ghaziabad,U.P-201001
Loan Account No. 50423996676 (CC), 50439313071 (TL)
11.| Branch: Vasundhara Rs 4,81,17,606.04 | Flat No-27 A, Ground Floor, Situated in Block A, Sector-105, Rs. 60.00 Lakh Rs. 0.25 25.11.2021 Indian Bank, Noida
Borrower: (ason 25.10.2021) | Noida, GB Nagar, Uttar Pradesh Super/Covered Area 153/ Rs. 6.00 Lakh Lakh From 11:00 AM till  Branch Sector-61,
1. M/s Fortune Infraheight pvt Itd, : i) A-7 , Sector-10, Noida (G.B. Nagar)-201301 Symbolic sq.mtr 05:00 PM Noida
i) M/s Fortune Infraheight pvtltd, : B-117, Sector-67, Noida, G.B. Nagar(U.P.)-201301 North- Corridor of Tower, South: Flat No. 28-A, East: Road 25 Ft Alc No. 6102699146
2. Mr. Anil Mithas : V-3 land-2 Jaypee Greens, Greater Noida(U.P) GB Nagar-201306 wide. West: Flat No. 25-A IFSC: IDIBOOON108
3. SmtMadhu Mithas R/o V-3 land-2 Jaypee Greens, Greater Noida(U.P) GB Nagar-201306 ’
4. JayKaranAggarwal,: FlatNo SD-432, Tower Apptt, Pitampura Delhi-110088
5.Anoop Kumar Singh,: B-84, Lohia Nagar, Ghaziabad (U.p)-201001
6. Mahesh Chandra Agarwal : B-17 Madhur Green Villas, Ramganga Vihar-1, Moradabad (U.P)-
244001
7.SmtSarda Devi :Flat No SD-432, Tower Apptt, Pitampura Delhi-110088
8. Ankit Patak : 227/4,Mahaveer Nagar Firozabad(U.P)-283203
9. Vivek Pathak : 78 BASAI Muhammadpur, Firozabad(U.P)-283203
Guarantor:
1) M/s Fortune Infraheight pvt Itd,
i)A-7, Sector-10, Noida (G.B. Nagar)-201301
ii) M/s Fortune Infraheight pvtltd, : B-117, Sector-67, Noida, G.B. Nagar(U.P.)-201301
2. Mr. Anil Mithas : V-3 land-2 Jaypee Greens, Greater Noida(U.P) GB Nagar-201306
3. SmtMadhu Mithas R/o V-3 land-2 Jaypee Greens, Greater Noida(U.P) GB Nagar-201306
4. Jay KaranAggarwal, : FlatNo SD-432, TowerApptt, Pitampura Delhi-110088
5.Anoop Kumar Singh,: B-84, Lohia Nagar, Ghaziabad (U.p)-201001
6. Mahesh Chandra Agarwal : B-17 Madhur Green Villas, Ramganga Vihar-1, Moradabad(U.p)-
244001
7.Smt Sarda Devi: Flat No SD-432, Tower Apptt, Pitampura Delhi-110088
8.Ankit Patak : 227/4,Mahaveer Nagar Firozabad(U.P)-283203
9. Vivek Pathak : 78 BASAI Muhammadpur, Firozabad(U.P)-283203
Mortgager:
1. Anil Mithas (Promoter)- V-3 land-2 Jaypee Greens, Greater Noida(U.P) GB Nagar-201306
LoanAccountNo.. 50023089492
Bidders are advised to visit the website (www.mstcecommerce.com) of oure auction service provider MSTC Ltd to participate in online bid. For Technical Assistance Please call MSTC HELPOESK No. 033-22901004 and other help line numbers available in service providers
help desk. For Registration status with MSTC Ltd, please contact ibapiop@mstcecommerce.com and for EMO status please contact ibapifin@mstcecommerce.com.
For property details and photograph of the property and auction terms and conditions please visit: https://ibapi.inand for clarifications related to this portal, please contact help line number'18001025026'and '011-41106131".

DATE: 26.10.2021 AUTHORISED OFFICER, INDIAN BANK

New Delhi
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THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY AND IS NOT A PROSPECTUS ANNOUNCEMENT. THIS DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE,
PURCHASE OR SUBSCRIBE FOR SECURITIES. NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, IRECTLY OR INDIRECTLY, OUTSIDE INDIA.

ONE 97 COMMUNICATIONS LIMITED

Our Company was incarporated as “One 97 Communications Private Limited”, a private imited company under the Companies Acl, 1956, a1 New Delhi, pursuant to a certificate of incorporation dated Decamber 22
2000 issued by the Assistant Registrar of Companies, Natonal Capital Terrtory of Delhi and Haryana. Subseguently, the name of our Company was changed 1o “One 87 Communications Limited”, pursuanttoa fr:mnh
certificate of incorporation dated May 12, 2010 issued by the Deputy Regisirar of Companies, Mational Capital Temitory of Delhi and Haryana, ai New Deli. For further details in relation o the change in the registened
office of our Company, see "History and Cerain Corporate Matfers” on page 218 of the Red Hemring Prospectus ["RHP?) dated October 26, 2021 and fled with the Rol,
Corporate identity Number: UTZ2000L2000PLC10B085
Registered Office: First Fioor, Dewika Tower, Mehru Place, New Dethi 110 019, India; Tel: =31 11 2628 0280; Website; www_paytm.com; Corporate Office: B-121, Sector 5, Moida, LUittar Pradesh 201 301, India
Contact Person: Mr. Amit Khera, Company Secretary and Compliance Officer; Tel: +91 120 4770770; E-mail: compliance. officenfpayim.com

OUR COMPANY DOES NOT HAVE AN IDENTIFIABLE PROMOTER

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH (“"EQUITY SHARES") OF ONE 57 COMMUNICATIONS LIMITED (THE “COMPANY" OR THE “ISSUER") FOR CASH AT A PRICE OF T [«] PER EQUITY SHARE
(INCLUDING A SHARE PREMIUM OF 7 [«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ 183,000 MILLION, COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES AGGREGATING TO % 83,000 MILLION (THE "FRESH
ISSUE") AND AN OFFER FOR SALE OF UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 100,000 MILLION, COMPRISING UP TO [«] EQUITY SHARES AGGREGATING TO ¥ 4,026.5 MILLION BY MR. VLJAY SHEKHAR SHARMA (THE “FOUNDER
SELLING SHAREHOLDER"), UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 47 044.3 MILLION BY ANTFIN (NETHERLANDS) HOLDING B.V., UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 7,848.2 MILLION BY ALIBABA_COM SINGAPORE
E-COMMERCE PRIVATE LIMITED, UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 750.2 MILLION BY ELEVATION CAPITAL ¥ FIl HOLDINGS LIMITED, UP TO [«] EQUITY SHARES AGGREGATING UP TO % 640.1 MILLION BY ELEVATION CAPITAL
VLIMITED, UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 13,276.5 MILLION BY SAIF Il MAURITIUS COMPANY LIMITED, UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 5,636.3 MILLION BY SAIF PARTNERS INDIA IV LIMITED, UP TO []
EQUITY SHARES AGGREGATING UP TO ¥ 16,690.3 MILLION BY 5VF PANTHER (CAYMAN) LIMITED AND UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 3.017.7 MILLION BY BH INTERNATIONAL HOLDINGS, {THE “INVESTOR SELLING
SHAREHOLDERS") AND UP TO [«] EQUITY SHARES AGGREGATING UP TO ¥ 869.8 MILLION BY THE PERSONS LISTED IN THE RHP (THE *OTHER SELLING SHAREHOLDERS") (THE FOUNDER SELLING SHAREHOLDER. THE INVESTOR SELLING
SHAREHOLDERS AND THE OTHER SELLING SHAREHOLDERS, COLLECTIVELY, THE “SELLING SHAREHOLDERS", AND SUCH EQUITY SHARES OFFERED BY THE SELLING SHAREHOLDERS, THE “OFFERED SHARES") (SUCH OFFER FOR SALE BY
THE SELLING SHAREHOLDERS, THE "OFFER FOR SALE™ AND TOGETHER WITH THE FRESH ISSUE, "THE OFFER"). THE OFFER SHALL CONSTITUTE [«]% OF THE POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

QIB Category: Not less than 75% of the Offer | Retail Category: Not more than 10% of the Offer
Non-Institutional Category: Not more than 15% of the Offer

PRICE BAND: ¥ 2080 TO ¥ 2150 PER EQUITY SHARE OF FACE VALUE OF % 1 EACH
THE FLOOR PRICE IS 2080 TIMES THE FACE VALUE OF THE EQUITY SHARES AND THE CAP PRICE IS 2150 TIMES THE FACE VALUE OF THE EQUITY SHARES
BIDS CAN BE MADE FOR A MINIMUM OF 6 EQUITY SHARES AND IN MULTIPLES OF 6 EQUITY SHARES THEREAFTER

*Applications Supported by Blocked Amount (ASBA) is a better way of applying to issues by simply blocking
As BA * I Simple, Safe, Smart way of Application!!!

PayTm

the fund in the bank account. For further details, check section on ASEA below.
Mandatory in public issues. No cheque will be accepted.

Investors should note that this is not the initial public offering of Paytm Payments Bank Limited. This is the initial public offering of One 97 Communications Limited, which owns the brand of Paytm, as disclosed under
the "Our Brand and its Usage” section of the RHP.

UPI-Now available in ASBA for Retail Individual Bidders ("RIBs")*".

LI

LIWISIED PAYAMEMTS INTERFACE

*ASBAhaz to be availed by all the invesiors nm,&éﬁ.nhhnrln'msmrﬂ (as defined inthe F:‘HF‘,I LiPlma ,-b&auaﬂen‘by RIBz.

Fordefails on the ASBA and UPI process, please refer to the details given in ASBA Form and sbndged prospectus and also please referto the section "Offer Procedure” beginming on page 497 of the RHP The process is alzo availahle on the website of Association of
frvestment Bankers of India ("AIBI), the websites of BEE Limited ["BSE") and National Stock Exchange of india Limited ("NSE", and logether with BSE, the "Stoeck Exchanges") snd in the Genera! information Document. ASBA bid-cum appiicafion forms can be
downloadied from the websites of Stock Exchampes and can be -::nJ:nra.'m:l from the fist of banks that is dispiayved on the website of SEBI af www: sebi govin,

“"List of hanks supporing UPT is also available on the website of SEBI af www.sebi govin. For the list of UP! Apps and Banks live on IPO, please refer to the fink; wwwisebigovin, RIBs Bidding using the UPT Mechanism may apply through the SCSBs and mobile
Bppiicefions whose names appearon the websie of SEGI [hfips.dwww. zebi.govin'sebiwabiaferUinerdchion dodoRecogrisedFp=yesiinimid=34) and [hifps-sebi govin'sehiwebiolharOtherdchon. doYooR ecognizedFm=pes&mimio=40} respectivedy; 55 updated
frwm fime to time. Axis Bank Limited has been appoinfed a5 Sponsor Bank for the Offer. For Offer redated grievamce or UR relafed queries, invesiors may comiact the BRLMs and Registrarfo the Offer on their respective email IDs as mentioned below. For UIP! refated
quenes, mvestors can confact NPCT at the foll free number; 18001201740 and E-mail Id" ipo.upkEnpolovguin; Axis Bank Limited af Tei: +371-9582800221, +971-3582800222, +31-97 18544887 and +31-8587 753549 and E-mail; noida branchhead@avizbank com,
noiga.operationshead@axizhank. com, abhishek 13 gupialaxizbank. comand vivek T yadaw@axisbank com; and the Regisfrar to the Offeral Tal +51 022 4918 6200 and E-mail” paytm. ipoiiinkinhime.co.in.

Risks to Investors:

* The Price/Earnings ratio based on diluted EPS (consolidated) for Fiscal 2021 for our Company is not ascertainable as the EPS is negative.

* Average Cost of acquisition of Equity Shares for the Selling Shareholders namely Vijay Shekhar Sharma, SAIF lll Mauritius Company Limited, SAIF Partners India IV Limited, Elevation Capital V
Limited, Elevation Capital V Fll Holdings Limited, Alibaba.com Singapore E-Commerce Private Limited, Antfin (Netherlands) Holding B.V., SVF Panther (Cayman) Limited, BH International
Holdings, Mountain Capital Fund, L.P., RNT Associates Private Limited, Ravi Datla, Amit Khanna, DG PTM LP, Prakhar Srivastava, Saurabh Sharma, Manas Bisht, Sanjay S. Wadhwa, Sasi Raman
Venkatesan, N. Ramkumar and Abhay Sharma is 0.5, ¥15.4, T305.6, ¥441.8, T77.7, ¥583.4, T1833.3, T1820.2, T1279.7, T546.9, ¥133.2, ¥9.0, TB00.0, T1707.7, ¥9.0, ¥9.0, ¥9.0, ¥749.0, ¥532.5,
¥532.5and ¥3.0 respectively.

* Weighted Average Return on NetWorth for Fiscals 2021, 2020 and 2019 is negative 36.9%.
* The seven BRLMs associated with the Offer have handled 48 public issues inthe pastthree years, out of which 16 issues closed below the issue price on listing date.

BID/ OFFER OPENS ON NOVEMBER 8, 2021
PERIOD BID/ OFFER CLOSES ON NOVEMBER 10, 2021“”

" O Cormpany and the Invesior Selling Shareholders, n consultation with the Book Rurviing Lead Managers, may consider parficipation by Anchor Inveslors in accordance with the SEBNCDR Regulations. The Anchor Irvestor BidiOffer Perlod shall be one Working Day
prior to the Bid/Offer Opening Date, i.e., November 3, 2021. ™ Our Company and the Investor Sefling Sharehoiders, in consultsfion with the Book Running Lead Managers, may consider closing the Bid/Offer Period for OVBs ane Working Day prior fo the Bia/Offer Closing
Dale, in accordance with the SEBI ICDR Regquiations, ™ UP mandate and fime and date shall be at 1200 prm on Thursday, November 11, 2021

In case of a revision in the Price Band, the Bid/Offer Period will be extended for at least three addiional Working Days after such COMTENTS OF THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AS REGARDS ITS OBJECTS: For information on

BID/ OFFER

revision of tha Prica Band subjact to the Bid/Offar Period not exceading a totad of 10 Working Days. In cases of force majaure, banking
sirike or similar creumstances, our Company may, for reasons b be recorded in writing, xtend the Bid/ Offer Period for a minimim of
three Working Days, subject io the Badl Offer Perod not exceeding 10 Waorking Days. Any revision in the Prnice Band and the revised
Bid/Cffer Period, if applicable, will be widely disseminated by notification to the Stock Exchangas, by issuing a public notice, and also
by indicating the change on the websites of the Book Running Lead Managers and at the terminals of the Syndicate Member and by
intimatian to the Designated Intermediaries and the Sponsor Bank. The Offer is being made in terms of Rule 192){b) of the Securiies
Contracts {Reguiation) Rules, 1957, as amended, (the “SCRR") read with Regulation 31 of the Securities and Em:hange Board of india
(I550e of Capital and Disclosure Requirements) Hegulah-:m. 2018, as amended (“SEBIICDR Regulations™). The Offer is being made
throwgh the Book Building Process, in compkance with Regulation 6(2) of the SEBI ICOR Regulations, where not less than 75% of the
Offer shall be availabde for allocation on a proportionate basis o Qualified Instiutional Buyers ["QIBs") (the "QIB Portion™), provided
that our Company, in consultation with the Book Running Lead Managers may allocate up to 60% of the CIB Portion 1o Anchor
Investors, om & discretionary basis (the “Anchor Investor Portion ). of which ane-third shall be reserved for domestic Mutual Funds,
subject to valid Bids being received from domastc Mutual Funds at or above the price at which Equity Shares are allocated to Anchor
Investors. in the event of under-subscription of non-allocation in the Anchar Investor Portion, the balance Equity Sharas shall be added
o the QIB Portion (other than Anchor Investor Portion) ("Met QIB Portion”). Further, 5% of the Net QIB Porion shall be available for
allocation on a proportionate basis to Muiual Funds onfy and the remainder of the Mei QI8 Portion shall be available for alliocation ona
proportionate basis o all QI8s. including Mutual Funds, subjact to valid Bids being received at or above the Offer Price. However, ifthe
agareqate demand from Mutual Funds is less than 5% of the QIB Portion, the balance Equily Shares available for allocation in the
Mutual Fund Portion will be added to the remaining Net QIE Portion for proportionate allocation to UIBs. Further, not more than 15% of
the Crifer shall be available for allocation on a proponicnate basis to Mon-Institutional Investors (“Nlls™) and not mora than 10% of the
Crffer shall be available for allocation to Retail Individeal Bidders ("RIBs”), in accordance with the SEBI ICDR Regulations, subject o
valid Bids being received af or above the Cifer Price. All Bidders (ciher than Anchor Investors) shall mandatorily participatein this Offer
throwsgh the Application Suppartad by Blockad Amount (*ASBA”) process, and shall provide details of their respective bank account
[inchuding LUPI 1D for RIBS wsing LIPI Mechanism) in which the Bid Amount will be blocked by the SCSBs or the Sponsor Bank, as the
case may be, Anchor Invesiors are not permitted to parlicipate i the Offer through the ASBA process, Fordetalls, specific aftention is
irnvited to *Offer Procedure” on page 421 ofthe RHP.

Bidders/Applicants should ensure that DP 1D, PAN and the Client ID and UP1 D (for Rlis bidding through UPl mechanism) are
correctly fillad in the Bid cum Application Form. Tha DP D, PAN and Client ID provided in the Bid cum Application Form
should match with the DP 1D, PAN, Client ID available in the Depository database, otherwise, the Bid cum Application Form is
liable to be rejected. Bidders/Applicants should ensure that the beneficiary account provided in the Bid cum Application
Form is active. Bidders/Applicants should note that on the basis of the PAN, DP ID and Client ID as provided in the Bid cum
Application Form, the Bidder/Applicant may be deemed to have authorized the Depositories to provide to the Regisirarfo the
Offer, any requested Demographic Details of the Bidder!Applicant as available on the records of the depositories. Thesze
Demaographic Details may be used, among other things, for giving Allofment Advice or unblocking of ASBA Account or for
other correspondence|s) related to the Offer. Bidders/Applicants are advised to update any changes to their Demographic
Detalls as available in the records of the Depository Participant to ensure accuracy of records. Any delay resulting from
failure to update the Demographic Details would be at the Bidders/Applicants’ sole risk.

Investors must ensure that their PAN is linked with Aadhaar and are in compliance with Central Board of Direct Taxes
notification dated February 13, 2020 and press release dated June 25, 2021,

the main objects of aur Company, investors are requested o see “Hisfory and Cerain Corporate Malters” on page 218 of the RHP and
Clause Il of the Memorandum of Association of our Company, The Memorandum of Association of cur Company is a material
document forinspechonin relation to the Offer. For furiher details, see "Matenal Condracts and Documents for nspeckion” on page 525
ofthe RHP.

LIABILITY OF THE MEMBERS OF OUR COMPANY': Limited by shares

AMOUNT OF SHARE CAPITAL OF OUR COMPANY AND CAPITAL STRUCTURE: As on the date of the RHP, the autharisaed share
capital of our Companyis € 9,041 ,066,000 divided into 1,041 066,000 Equity Shares of T 1 each. The issued, subscribed and paid-up
Equity share capital of our Company is ¥ 609 665,008 divided into 609,669,008 Equity Shares of T 1 each. For datails of the capital
structure, s=ee "Capilal Sfructure” baginning on page 102 of the RHP.

NAMES OF THE INITIAL SIGNATORIES TO THE MEMORANDUM OF ASSOCIATION OF OUR COMPANY AND THE NUMBER
OF EQUITY SHARES SUBSCRIBED BY THEM: The initial signatories fo the Marmorandum of Association are Vijay Shekhar Sharma
and Rakesh Shukla who subscribed o 10 equity shares each bearing face value of T 10 each. For details of the share capital history
and capital structure of our Company see "Capital Struciure” beginning on page 102 of the RHP

LISTING: The Equity Shares offered through the RHP are proposad to be listed on the Stock Exchanges. Our Company has recenved
'in-principle’ approvats from BSE and NSE for the listing of the Equity Shares pursuant fo ketters dated August 3, 2021 and Judy 29,
2021, respectively. For the purposes of the Offer, BSE Limited is the Designated Stock Exchange. A signed copy of the RHP and the
Prospecius shall be delivered 1o the RoC i accondance with Section 25(4) of the Companies Act, 2013, For details of the materal
contracts and materal documents available for inspection from the date of the RHP up to the Bid/Offer Closing Date, see “Maferial
Conitracts and Documents forinspection” on page 525 .of the RHP,

DISCLAIMER CLAUSE OF SEBI: SEBI only gives its cbservations on the offer documents and this does not constiute approval of
gither the Offer or the specified securities stated in the Issue Document. The investors are advised to refer to page 464 of the RHP for
thie full text of the Disclaimer Clause of SEBI.

DISCLAIMER CLAUSE OF BSE (The Designated Stock Exchange): 11 is to be distinctly understood that the permission given by
BSE Limdtad showld not in any way be deemed or construed that the RHP has been cleared or approved by BSE Limited nor does it
certify the eomactness or completeness of any of the contants of tha RHP, The investors are advised 1o rafer tothe page 474 of the RHP
for the full text of the Disclaimer clauss of the BSE Limited

DISCLAIMER CLALISE OF NSE: It is to be distinctly understood that the permission given by NSE should not in any way be deemed
or construed that the Offer Document has been clearad or approved by NSE nor does it cerlify the comectness or completeness of any
of the contents of the Offer Document. The investors are advised to refer to page 474-475 of the RHP for the full text of the Disclaimer
Clause of NSE

GENERAL RISKS: Imvestmenis in equity and equity-refated securilies involve a degres of risk and invesiors should naot invest any
funds in the Cffer unless they can afford to take the risk of losing thedr entire investment. Investors are advised to read the risk factors
carefully befare taking an investment decision in the Offer. For taking an investment decision, imvestors must rely on their gwn
examination of owr Company and the Mffier, including the risks invohved. The Equity Shares in the Offer have not been recommended or
approved by the SEBI, nor doss SEBI guarantee the accuracy or adequacy of the contents of the RHP. Specific attenbion of the
investors is inwil e::lln: 'ﬁ'm’( FEI:!'G.S onpage. 3EI -nft'-e HH F‘

[ - - BOOK RUNNING LEAD MANAGERS

Morgan Stanley

Margan Stanley India Company Private Limited*
18" Fioor, Tower 2, One World Center

Goldman Sachs (India) Securities
Private Limited*

I‘A}{IE CAPITAL

Axis Capital Limited®
1* Floor, Axis House, G-2,

JPMorgan

J 1cicl Securities
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Plot - 841, Jupder Textée Mill Compound
Senapati Bapat Marg, Lower Parel
Mumbai 400 013, Maharashira, India
Tel: +81 22 6118 1000

E-mail: one87_Ipo@mongansianley com
Website; www. morganstaniey.com
Investor Grievance E-mail:
investors_india@maorganstaniey.com
Contact Person: Nikita Gina

SEBI Registration No.: INMOD0OOT1203

251-A, Rational House, Appasaheb Marathe
Marg Prabhadev, Mumba: 400 025
Maharashira, India

Tel: +81 22 6616 9000

E-mail: payimipoigs.com

Website: www.goldmansachs.com
Investor grievance e-mail:
indig-chent-suppori@gs.com

Contact person; Chirag Jasani

SEBI Registration No: INMOO0O11054

e

BOOK RUNNING LEAD MANAGERS

Wadia International Centre P.B. Marg, Worli
Murbai 400 025 Maharashtra, Indsa
Tel: + 91 22 4325 2183
E-mail; cnedTd.ipo@axiscap.in
Website: www.ascapital co.in
Investor grievance e-mail;
complaints@axiscap.in
Contact person: Pavan Maik
SEBI Registration No: INMDDOO 12028
*SEBI Coordinalor
| REGISTRAR TO THE OFFER

ICICI Securities Limited 4.P. Morgan India Private Limited
ICIC] Venture House, J.P. Morgan Tower, Off CST Road
Appasaheb Marathe Marg Kalina, Santacruz East

Prabhadevi Mumbal - 400025,

Maharashtra, India

Tel: +91 22 6307 7100

E-mail: paytm.ipo@icicisecurities.com
Websita: www iciclsecuntias.com

Investor grievance e-mail:
cusiomercare@icicisecurities.com

Contact person: Shekher Asnani'Kristing Dias
SEBI Registration Mo: INMDOD0D11174

| COMPANY SECRETARY AND COMPLIANCE OFFICER

Mumbai 400 098,

Maharashira

Tel: =31 22 6157 3000

E-mail: PAYTM _IPO@pmargan.com
Website: www.jpmipl.com

Investor grievance a-mail;
investorsmb, jpmipdEijpmargan.com
Contact person: Saarthak K Soni
SEBI Registration No: INMOODD02870
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-7 : nazim@mnkassociates.com

Mr. &mit Khera
ONE 87 COMMUNICATIONS LIMITED
First Floor, Devika Tower

L} HDFC BANK

We understand your world

HOFC Bank Limited

Investment Banking Group, Unit Mo, 401 & 402

4" Floor, Tower B, Peninsula Business Park,

Lower Parel, Mumbai 400 013, Maharashtra, India

Tel; +51 22 3395 8233

E-mail: paytm. ipo@hdichank.com

Website: www.hdfcbank.com

Investor grievance e-mail: investor redressak@hdfchank com
Contact person: Ravi Sharma { Harsh Thakkar

SEBI Registration No: [NMOOD011252

L!NKIntime

; i i B - Mehru Place, New Delhi 110019 India
k‘ﬂ’;}“‘g;’;ﬂ;gg’ipgl‘;‘;;j}'““ Tel: +81 120 4770770; E-mail: compliance.officar@payim.com
Vikhroli (West), Mumbai 400 083, Website: waw.paytm.com
Maharashtra, India
Tel: +81 022 4518 6200
E-mail: paytm.ipo@inkinfime.co.n
Investor Grievance E- mail: paytm.ipo@linkintime.co.in
Website: www linkintime.couin
Contact Person: Shanti Gopalkrishnan
SEBI Registration No.: INRIO0004058

Citigroup Global Markets India Private Limited

1202 12" Flaor, Firs! International Financial Cenlre
G-Block, C54 & 55, Bandra Kurla Complex, Bandra (East)
Mumbai 400 F88, Maharashira, India

Tel: +81 22 6175 %459, E-mail; paylmipod@citi.com
Website: wwwonling cilibank.co.in'rhilm/
ciigroupglobatscreent him

Investor grievance e-mail; investors.cogmib@citi.com
Contact person; Karan 3ingh Hundal

SEBI Registration No: INMOOQGt0T18

“Joirit Glohal Co-ordinalors and Book Running Lead Managers

AVAILABILITY OF RHP: Investors are advised to rafer to the RHP and the “Risk Faclors” baginning on page 38 of the RHP befare applying in the Offer, A copy of the RHP shall be available on the website of the SEBI at www sabi.gov.in, the wabsites of the BRLMs al
www.morgansianley.com, waww.goldmansachs.com, www.axiscapital.coin, wwwocicisscurities.com, www jpmipl.com, www.onfing citibank.co.n/thim/cligroupglobalscréent.him and www hdfcbank.com and the Siock Exchanges al www.bseindia.com and
waw. nzaindia.com.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Application Form can be obtained from the Riegisterad Office of Company, ONE 37 COMMUNICATIONS LIMITED: Tel: +81 11 2628 0280; BRLMs: Morgan Stanley India Company Private Limited, Tal; #91
22 6118 1000; Goldman Sachs {India) Securities Private Limited Tal: 91 22 6616 9000; Axis Capital Limited, Tel: + 91 22 4325 2183; ICICI Securities Limited Tal: 91 22 6807 7100; J.P. Morgan India Private Limited, Tel: +31 22 8157 3000, Citigroup Glokbal
Markets India Private Limited, Tel; +91 22 6175 9909 and HDFC Bank Limited, Tel: #91 27 3385 8233, Syndicate Member: HDFC Securities Limited. Tel: +81 22 3075 3400 and at selected locations of Sub-Syndicate Members (as given below), Registerad Brokers,
=5Bs, Designaied RTA Locations and Designated COF Locations for participating in the Offer. Bid cum Application Forms will also be available on the websites of the Siock Exchamges at www bseindia.com and www.nsesndia.com and at all the Designated Branches of
SC-5Bs, the lisi of which is. avaiabla on the wabsites of the Stock Exchanges and SEBL

SUB-SYNDICATE MEMBERS: Achievers Equities Limiled: Almondz Giobal Secuities Limited:; Ambit Securities Lid. ; &mrapali Capital & Finance Services Limited; Anand Rathi Share & Stock Brokers Limited; Anand Share Consultancy; AMS Pyl Limided; Ashwani Dandia
& Co; Axis Securities Limited, Bansal Investmant; Centrum Broking Limibed; Choice Equity Broking Private Limitad: Dalal & Broacha Stock Broking Pvi Limited; DB{International) Stock Brokars Ltd., Edebweiss Broking Limited, Eureka Stock & Share Broking Sericas Lid.,
Finwizard Technology P, Limited, G Raj & Co. (Consultants) Limited, Globe Capital Marke! Limited; Hem Securilies Lid., ICIC] Securilies Limded; IDE| Capital Markel & Securities Lid.; nventure Growth & Securibes L. Jhaveri Securilies; JM Financal Serices Limited,
Jobanputra Fiscal Services Pyi. Ltd.; Kalpataru Multiplier Limited: KJMC Capital Market Services Limited; Kofak Securities Limited; LKP Secunties Limited; Marwadi Shares & Finance; Motilal Oswal Securities Limited: Next Billion Technology Pvi Litd.; Nirmal Bang
Financial Services PyvilLid.; Panthomath Capital Advisars Pet Lid.; Patel Wealth &dvisors Pyt Limited; Prabhudas Lifadher Pot Limited; Pravin Ratilal Share & Stock Brokers Limited; Religare Broking Limited; Rikhay Securities Ltd.; RKSY Securities India Pyt Ltd.; BR Equity
Brokers PyviLid.; SBlcap Securitias Lid.; Sharakhan Lid. SMC Global Securilies Limited: Systemalix Shares and Stocks (India ) L|rr'u|9nc1i Tanna Financial Services; Trade Bulls Securities (P) Lid.; Yes Secunities (india) Limited and Zerodha Broking Lid.
ESCROWCOLLECTION BANK, PUBLIC OFFER ACCOUNT BANEK, REFUND BANK, SPONS0R BANK AND THE MONITORING AGENCY: fuxis Bank Limited., | UPL: Retail Individual Investors can also Bid through UPImachanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

Investors may contact the Company Secretary and Compliance Officer
or the Registrar 1o the Offer in case of any pre-Offer or post-Crifier
related grievances incheding non-receipt of letters of Allotment, non-
credi of Allotted Equity Shares in the respectve beneficary account,
non-receipt of refund orders or non-receipt of funds by ebectronic mode,
ale, For afl Offer related queries and for redressal of complaints
investors may alzo write to the Book Running Lead Managers.
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For ONE 57 COMMUNICATIONS LIMITED

On behalf of the Board of Directors

Place: Mew Delhi =
Date: -D taber 27, 2024 '.'Eurnpanjr Secratary & Compliance Officer

OME E'.l' EﬂHHUHLﬁATIﬂHE LIMITED i= proposing, subject to receipt of requisite approvals, market condiions and other considerations, to make an initial puhllc: izzue of its Equity Shares and has filed the RHP with the RoC and theseafier with SEB| and the Stock
Exchangas. The RHP shall be available on the website of the SEBI at www.sebi.gov.in as well as on the websites of the book running lead managers, Morgan Stankey India Company Private Limited, Goldman Sachs (India) Securifies Private Limited, Axis Capital Limited,
ICICI Securities Limited, JP Morgan India Private Limited, Citigroup Global Markets India Privale Limited and HDFC Bank Limited at www morganstaniey.com, wwwgoldmansachs.com, www.aiscapital.com, waw icicisacerilies.com, waw jprmipl.com,
wwnw online_citibank.co inhimdciigroupglobalscreent it and www hdicbank com, respeciively. Any potential investor should note that evwestment in equity shares involves a high degree of risk and for dedails relating to such risks, see "Risk Facfors™ on page 38 of the
RHP. Folentalinvestors should not rety on the DEHF for any investmend decision

The Equily Shares have not been and will not be registersd under the LS. Securilies Act or any stale securilies [aws in the United States, and, unless so registered, may not be offered or sold within the United States or 1o, or for the account or benafil of, U5, Persons as
dafined in Raguiation 5 under the U.5. Securiies Act ("LU.5. Persons”), excapl pursuant to an exemption from, of in a fransaction not subject to. the registration requirements of tha U_5. Securifies Act and applicable state securities laws in the United Statas. Our Company
has not registered and does not infend {o register under the LS. Investment Compamy Act in reliance on Saciion 3(c)(7) of the LS. Investment Cormpany Act, and invesiors will not be entited to the benefits of the LS. Investment Company Act. Accordingly, the Equity
B/ Shares are onty being offered and sold (i) to persons in the United States or to or for the account or benefit of, LS. Parsons, in each case thal are both *qualified institutional buyers” (as defined in Rule 1444 under the U5, Securities Act) and "qualified purchasers” (as
dafined under the U.5. Invastmeant Company Act and referrad toin the RHP as "0Fs") in transactions axempt from or not subsect fo the regisiration requirermnents of tha U3, Secunties Act and in reliance on Section 3(c)(7) of the L3, Investment Compamy Act; or (i) outside
the United Siates to investors that are not LLS. Persons nor persons acguiring for the account or benefit of U.S. Persons in offshore transactions in reliance on Regulation 5 under the .5, Securties Act and the applicable laws of the jurisdiction where those offers and sales

oceur, There will be no public offerng in the United States CONCEPT
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